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The Post Master Penmral Delhi Clrcls,

f’l e K . e e o ADpli Cant

Mo han Slngh places New Delhi and others,. . , ., Respondents

Hon'ble Mr, Justice U,C,Srivastava, V,C.

Hon'ble Mr, S5,R,.-Adige, Mambar (A)

( By Hon‘hle Mr . Jystica U.C. Srivastaﬁa,v,ﬁ,\
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The appllﬁdnt applied for sanctidn of house
building aduanca o the extent of Rs, one lakhe for
purch331ng a house, in accordance with the house building
advan ce Rﬁles. Hae prdposed éo rapay ths advance in 250
insta ments of Rs, 400/- ‘cﬁ The amount. of Ws; 29750/
was adu&nced to the annlicant in accordanca with the rulas
notulthstandlng his demand for Rs, one lakhg, This advatce
was to be disbursed to the applicant in instalments angd
at the initial stage only 0% of the anount apnroved far
sanct ion was admissible in vieuw oF té; instructlons of
J¢rlsury of uworks & Housing datad . 3. 1983 Raeference to
the ardsr dated 3. 3. 1987 was made and it uas mentlonad t hat
this amount Lég to’ ba dlsbursed after sxecution of agresment
in Form No, 5 and 6 in perscnal hond by the appllcant.

2, fccording te the respondenﬁs, the disbursing
aut hority did not go properly tﬁrough the instructionse
cuntaiﬁgd in the letter of approval dated 30,3.87 and

disbursed the amount to the applicant in Full on 31.3.87,

' aluhcugh the applicant has not axecutej the bonds

and dgreament form, although, it uas 1ncumbanh on him,

Under the Ruls—8, the maximum number of instalments = ~
e ]'-qu/b ool -

in wvhich the advance can hes repaid by the individual , 3ut

there is no specific provisions regarding the minimum

Contd,,?2/<



T

s 24
nuaber of instalments., In view of the form of agpeement
the réspondents decided that the applicant shall be paid
the loan in 85 instalments of Es. 350/-(which includes
intergst). | |
3. The applicani's grievance is that as the matter of
fact, in view-of the amoﬁnt so advanced and in view of the
ritle, either minimum of 180 instalments and maximum
instalment of 240 should have been fixed and fixing of 85
instalments is wrdng and illegal, The applicant made
representation against the same., According to the

respondents, no such représentation was ever received.

Under ihe incterim ordexr passed this tribunal, the applicant

is required to pay a sum of rs, 350/- instalments which
includes the interest part also. The dispute is only
regarding the number of instalments. in view of the amount

advances and the rule referrsed to above the fixing of

85 instalment for payment was excessive and mot in

conformity with the prdnciple of jﬁétice with a iabai;u
towards rule and its purﬁdses. Je do not find that this
amount of hce 350/- referred to the interim erder is

either excessive or teoo low, Accordingly, this apnlication
is disposed of with a'diractimn that the respondents shall
realise the sntire éméunt from the applicant in the mont‘;hly
instalment s of Rs, 350/~ !m all inclusive of interest, Thi

may result in clearning of the amount in 0T # than 85

instalments, No order as to the costs, [/v//////
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Member (A) _ Vice-Chairman
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